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MR. DEPUTY-SPRAKER: That is
a1l right, Please sit down. I have
called Shri K. P. Unnikrishnan.

(Interruptions) **

MR. D. -SPEAKER: Nobody
other than Shri K. P. Unnikrishnan
will go on record.

(Interruptions) **

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCN

Reported economic blockade of Assam
and tension arising therefrom

SHRI K. P. UNNIKRISHNAN
(Badagara): I call the attention of
the Minister of Home Affairs to the
reported economic blockade of Assam
and tension arising therefrom.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Sir, The House will recall that on the
18th March in the Lok Sabha, PM
while speaking on a reference 1o the
threat of blockade of Assam had made
it clear that Govermment were not
for any step which would increase
tension or aggravate the situation in
any way whatsoever. Agair on the
21st March, PM reiterated that the
situation demanded restraint and ex-
pressed the hope that the situation in
West Bengal would be peaceful.

According to information received
from Government of West Bengal,
supporters of Chhatra Parishad(I)
staged a demonstration on 24th
March, 1980. At about 10 am. the
demonstrators started blocking the
Assam-bound traffic near Siliguri
town on National Highway No. 31
and also at Siliguri Railway Station
and other nearby wavside stations. 6
passenger trains, including 4 Mail and
Express traing were detained for
periods varying between 1 to 4 hours.
The parcel van of an Assam bound
train had to be detached before it was
allowed to proceed. Movement of
goods trains was also to some extent
affected. Altogether 147 picketeers
which included 22 women, were ar-
rested. President, Vice President and
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General Secretary of Chhatra Pari-
shad(I) were among those arrested.

3. On the 25th March, about 760 to
800 Chhatra Parished,(I) volunteers
demonstrated on the roaj to Assam
near Bagdogra. They were dispersed
by the police who made a mild lathi
charge. 153 arrests were made. Truckg
that had heen held up were escorted
by the District Magistrate and
Superintendent of Police upto Malla-
guri near Siliguri town where another
group of volunteers, about 100 strong,
had gathered to block the road, They
were also removed and the road was
cleared by about 330 p.m. 47 arrests
were made. Out of 200 arrests made
on the 25th March, 25 were women.
All arrested persons were subsequent-
ly discharged. The flow of traffic was
smooth and trucks went towards
Assam unhindered. One train which
had been detained by Railway autho-
rities at Naxalbari was also able to
resume its journey towards Assam in
the afternoon.

4. Our immediate objective is to
defuse the situation and restore nor-
maley in the entire region. The House
will agree that the situation needs to
be handled with full understanding
of the sentiments and emotiong in-
volved. I would, therefore, appeal {o
all not only to maintain peace and
harmony but also to exercise restraint
and desist from taking any step which
would make our task of restoring
normalcy in Assam more difficult. I
would, at the same time, reiterate the
appeal made by Prime Minister to
students and other organsation in
Assam to appreciate the concern felt
in other parts of the country over
their prolonged agitation and the
dificulty which al] the people of India
are experiencing, and respond by
calling off their agitation.

SHRY K. P. UNNIKRISHNAN: Sir,
1 have read this astonishing statement.
The hon. Home Minister wag present
here a little while ago. He is absent
now: he has disappeared. I do not
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know whether he is pleading igno-
rance or inmnocence . . .

THE PRIME MINISTER (SHRI-
MATT IKDIRA GANDHI): He has
tone to Palam to receive Badeshah
Ehan who is just arriving.

SHRI K. P. UNNIKRISHNAN: I am
very happy about it,

Sir, all sections of the House have
been concerned about the developing
gituation in the north-east and its
consequences for the rest of the coun-
try. We have been primarily concern-
ed because of the threat it poses to
our integrity and to our nationhood.
We have also been concerned because
if it is allowed to continue, it will not
only set up a bad precedent, but it is
likely to have chain consequences. On
13th March, Mr. Subroto Mukherjee,
who is a very dear friend of mine, had
met Mrs. Gandhi and Mr. Sanjay
Gandhi, according to the Ananda
Bazar Patrika of 14th and lhe report
clearly indicated that they discussed
the grave situation in Assam and in
the north-east and in West Bengal. On
14-3-80, Mr. Subroto declared in Cal-
cutta that Cong (1) would launch
‘Operation Blockade’ on 24th March,
On 18th, the Prime Minister, acting as
the Leader of the House and I pre-
sume also in her capacity as the Pre-
sident of her party, declared in this
House that she did not have full in-
formation, which she was trying to
get and also added:

“However, I want to make it very
clear that we are not for any step
which will increase tension or ag-
gravate the situation.”

We agreed and thought that the Prime
Minister would intervence in the
gituation arising from the Cong(I)
threat. But on 21st, we find in a lead-
ing daily ‘Business Standard’ a story
credited to Mr. Barun Sen Gupta for
whose journalistic capability I have
considerable respect, caying that the
‘West Bengal stir has MP's blessings.
‘And he added in the story:

“The important Cong. (I) leaders
of the capital do not appear to be
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very much apprehensive about the
consequences of the movement,
rather they suggest everything was
going on “according to a well
thought out plan”.”

What was this well thought out plan?
It is very clear that there was no
spontaneous movement in the border
areas or in West Bengal Today‘s
Statesmen says that there was not
even a ripple in Siliguri I quote:

“One noticeable feature of the
blockade in Siliguri discernible
today was lack of enthusiasm for
the agitation among local youth.
But for the arrival of 200-odd Ch-
hatra Parishad volunteers from Cal.
cutta and participation of local tea
garden workers, the agitation could
not have achieveq the success it has
so far.”

Full one week has passed since the
Prime Minister appealed and gave an
assurance in this House that she did
not approve of it. We know that she
said this not only in the capacity of
Prime Minister but as President of
her Party and that her words cannot
go unheeded and more gso by these
comrades of her’'s of West Bengal.
She has said that she lacked informa-
tion. But we are really surprised that
in this statement, there is no parti-
cular appeal—there is a general ap-
peal—which strongly re-affirmg our
suspicion that the whole thing as Mr.
Barun Sen Gupta said, is a deep and
well-laid-out plan. Instead of making
any effort to make them withdraw this
mindless and harmful agitation what
we find Is that encouragement is
being given from Delhi by the Cong-
(1) leadership to cary on this blockade
which is harmful and ruinous for the
country. Their complaint against the
Janata Party which we share was that
they were destroying the fabric of
national unity. Now I am astonished
to see that the Party which got a
mandate of the people on thig charge,
is trying to engineer and de-stabflise
the whole region calculated to weaken
the national unity. Thix is not en
jsolated incident. The Chief Minister
of Karnataka, Mr. Gunidu Reo, "has
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evdvedhhcwntheoryotthp‘sonsat
the soll’ and that Kasargod,
an iseue which was gettled 25 years
ago, be restored back to Karnataka,
mm.mmdmﬁmit.'nﬁ&
is exactly what is going on. This is
a clear attempt at de-stabilisation.

(Interruptions)

MR. DEPUTY-SPEAKER: It is
better to avoid mentioning about a
person who is not @ Member of this
House.

(Interruptions)

SHR] K. P, UNNIKRISHNAN: One
can only dream of one nation and one
citizenship. In the freedom movement
Mahatma Gandhi, and more so
Jawaharlal Nehru more than any
other, dedicated their lives for foster-
ing this concept of national unity.
There were such challenges in the
past when Jawaharlal Nehru, the
then Prime Minister and leader, had
told the Chief Ministers and his party-
men, as the records would show, that
he did not want to remain for a day
.s Prime Minister if such trends were
encouraged. 1 want to quote one
specific important quotation from the
jetter to the Chief WMinisters . . .

(Interruptions).

MR. DEPUTY-SPEAKER: This is a
Calling Attention. You know the
rules.

SHRI K. P. UNNIKRISHNAN: Then

I rise on a point of order . . . (In-
terruptions). This wil nol work with
me . . .(Interruptions).

SHRIMATI INDIRA GANDHI: If
this is the way you go on, We can also
make political speeches. Do not
bother . . (Interruptions). This
shows utter lack of concern for the
Bengali problem.

MR. DEPUTY-SPEAKER: 1 duote
rule 197 for the information of Shri
Unnikrishnan ang other members,

SHRI K. P. UNNIKRISHNAN: Sir,
1 rise on a point of order . . . (In-
terruptions).

MR. DEPUTY-SPEAKER: You are
speaking on a Calling Attention. How
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can you yourself reise a ppint of
order? You put a specific question if
you want some clarification from the
Minister,

SHRI K, P. UNNIKRISHNAN: I am
not going away from the point.

MR. DEPUTY-SPEAKER: In g Call-
ing Attention you havg to ask a speci-
fic question, This Calling Attention is
to call the attention of the Minister
of Home Affpirg to the reported eco-
nomic blockade of Assam and tep-
sion arising therefrom. What you have
mentioned, has it anything to do with
this? Therefore, stick to that subject

« « « (Interruptions).

SHRI K. P. UNNIKRISHNAN: I am
on a point of order . . . (Interrup-
tions). 1 can raise it at any time...

(Interruptions)

SHRI VIKRAM MAHAJAN (Kan-

gra): Sir, you are the custodian of
our rights. You have to protect us.

SHRI K, P, UNNIKRISHNAN: Sir,
you were kind enough to draw the
attention of the House to the Calling
Attention. May I invite your attention
to an earlier ruling of your predeces-
sor, I think, it was Shri Ananthasaya-
nam Ayyangar? I wil] give you the
date, because I anticipated this...
(Interruptions) It is a ruling given in
March. 1958, which gpecifically laid
down that, if there are identical call-
ing attention motions, the statement
in reply should cover all the points
on the subject arising from every
notice. So, in the absence of such de-
tailed information, I will have to frame
my question accordingly. You see
whether 1 am wrong; if I am wrong,
T will sit down. I have specifically re-
ferred to this ruling of March 1958
and these points have not been cover-
ed by the statement of the Minister.

MR DEPUTY-SPEAKER: You can
raise only those matters which relate
to Assam, which is the subject matter
of this Calling Attention. That is my
answer,

(Interruptions)
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MR, DWUTYSPEAKEB Please
stick to the subject. ' Then other peo-
ple cannot raise anything. You may
come to the subject now.

(Interruptions)

‘SHRI JANARDHANA POOJORY
(Mangalore): Sir, I am on a point of
order. We have seen the hon. Member
making a long speech and he has taken
out less than 10 minutes, rather more
than 10 minutes. Now, 1 will draw
your attention to Rule 197(2), which
says:

“There shall be no debate on such
statement at the time it is wmade, but
each member in whose name the item
stands in the list of business may,
with the permission of the Speaker,
‘ask a question.”

So, he should not make a political ,

speech. Now he is entering into a
debate and he has made a long speech.
It is not permissible under the rules.
We want your ruling.

MR. DEPUTY-SPEAKER: Your
point of order is in order and he will
stick to the subject only. (Interrup-
tions). 1 have said that his point of
ordesr ig in order and you will stick
to the subject only. I have given my
ruling. (Interruptions). Mr. Unnikri-
shanan, please sit down. We have to
conduct the business of the House and
you can speak here only as per the
rules and regulations. He has quoted
one rule and I have upheld his point
of order and therefore, you have to
stick to the subject only. I cannot
permit anything other than that.

SHRI K, P. UNNIKRISHNAN:
We are governed not only by the rules,
but by the precedents also, by the
rulings of the Chair. I have referred
to a specific ruling.

(Interruptions)

M} DEPUTY-SPEAKER: I am
guidea by the rules and I have atated
that “there shall be no debate on such
statement at the time it is made, but
each Member in whose name the item
stands in the list of business may, with
the permission of the Speaker, ask a
question.”

nmzs, 1980
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SHRI K. P.  UNNIKRISHNAN:
You have notreffered to what I have
said, .

MR. DEPUTY-SPEAKER: Please-
stick to the subject. You are golng
away from the subject.

SHRI K. P. UNNIKRISHNAN:
I am entitleq to a reply Am I not
entitled to a reply?

MR, DEPUTY-SPEAKER: Mr, Un-
nikrishnan, I would ask you whether
the Assam affair ig very important or
these procedural things. You want to
mention thig Assam affairs. Please
stick to that, concentrate on that and
call the attention of the Minister. I
would make an appeal to you. Please
don’t go away from that gsubject. Please
stick to the subject.

(Interruptions)

MR. DEPUTY-SPEAKER: If two
Members are getting up at the same
time, how can I hear? Therefore, you
please stick to the subject.

SHRI K. P. UNNIKRISHNAN:
What is at stake today is national
unity. Any attempt to divide the
people whose main enemies are filth,
squalor and poverty, and to strike at
the roots of national unity, any such
attempt will do incalculable harm.
The gravemen of my charge is that
thig is exactly what is being done to-
day. Now, may I ask

(Interruptions)

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
Sir, I rise on a point of order. I am
just quoting what should be done
when the Call Attention thingg are
going on. There are two impcrtant
things—what should be the type of
question and what should be the time
allotted. Thege two are important,

Questions Qky way of clarification cn
Call Attention statement ‘are to be
restricted to the asubject matter of
notice and should not reflect upen
the conduct of the persons in authority
nor seck an assurance. Questiong en
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the merits of the case are not permit-
ted. The only one clarificatory ques-
tion asked by Members should not
be lengthy as to convert the Call
Attention into a debate. Then, a Call
Attention matter should not take
more than half-an-hour. Finally, the
Member calling attention can take
five minuteg and other Members 2 to
3 minutes. This is the guiding princi-
ple. He has violated the principle.
He must speak subject to the ordinary
rules. Instead of asking for a clari-
fication, he has gone on to national
integration, to Karnataka and Kaser-
god. He has covered all subjects, He
hag already taken more than 20
minutes. , Five minuteg is the time
allowed. He has taken more. He
shall not be allowed to take anything
more than thatt He has to put a
question and stop with it.
(Interruptions) **

MR. DEPUTY-SPEAKER: All of
you please take your seats. Nothing
will go on record. I appeal to Mr.
Unnikrishnan to take only two
minutes and complete his questicn.

SHRI K. P. UNNIKRISHNAN: I
will take only one minute.

MR. DEPUTY-SPEAKER: Please
do not bring in extraneous things
here.

SHRI K. P. UNNIKRISHNAN: May
¥ know from the hon. Minister whe-
ther the organisers of Operation
Blockade Assam have been ijdentified,
whether they include the leaders of
Congress-I in West Bengal, and whe-
ther they were called by the Prime
Minister, and if so, what advice was
given to them?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI); Although
a question hag been asked at the end,
it is obvious from the remarks of the
hon, Member that his interest iy not
in what is happening in Assam or
what is happening in Bengal. A long
leeture on national integration to me
by thix particular gentleman is a
lifile astonishing.

(Interruptions) **
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SHRIMATI INDIRA GANDHI: §
am going to say exactly what I like
and you are going to listen to me...

(Interruptions) **

MR. DEPUTY-SPEAKER: Please
sit down. Nothing will go on record.
I appeal to the hon. Members that
the decorum and decency of the
House have to be protected. There-
fore, I request you all to please sit’
down. Let us conduct the business.
(Interruptions). There is a lot of
confusion and the Houge should come
to order. Therefore, I would like to
make an appeal to all hon. members
to protect the decency and decorum
of the House, everyone hag got to
cooperate,

(Interruptions)

MR. DEPUTY-SPEAKER: Any
member who wants to speak must
take my permission. I will not allow
anybody to speak without my permis-
sion, whoever he might be.

(Interruptions)

MR. DEPUTY-SPEAKER: Even to
rise on a point of order, you have to
take my permission. Let us restore
normalcy.

(Interruptions)

MR. DEPUTY-SPEAKER: The
Prime Minister will continue her
reply.

PROF. MADHU DANDAVATE. [
am on a point of order.

MR. DEPUTY-SPEAKER: I am
not permitting you.

(Interruptions)

PROF. MADHU DANDAVATE
(Rajapur): Only with your permis-
sion, I am raising a point of order.

MR. DEPUTY-SPEAKER: Then,
one of you must get up and tell me.
Tt all of you get up, I will not permit.

PROF. MADHU DANDAVATR. My
point of order is. . . (Interruptions).

MR. DEPUTY.-SPEAKER: Under
what Rule? For a point of order, you
have to say under what Rule you are
raising it.

(Interruptisns)

v

**Not recorded.
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PROF, MADHU DANDAVATE: You
Rave allowed me to raise a point of
order. (Interruptions).

MR. DEPUTY SPEAKER: Mr.
“Wanikrishnap hes called the attention
of the Minister to this issue and the
‘¥Prime Minister wag replying. After

you hear her reply, you can raise
your objections. Therefore, I say
that the Prime Minister will continue
her reply. Then only, I will allow
anybody else. Now, I am not allow-
ing. ... (Interruptions).

PROF. MADHU DANDAVATE: As
far as the point of order is concerned,
you should allow us to raise it even
it the Prime Minister is on her legs.

MR. DEPUTY SPEAKER: T have
called the Prime Minister to reply.
"No other hon. member wil] get up. 1
am not permitting any other hon.
member to speak. I am asking the
Prime Minister to continue her reply.

(Interruptions)

MR. DEPUTY SPEAKER: Even
if you want to raise a point of
order, should not these friends behind
you sit and, one of you, in a calm
atmosphere, raise a point of order so
that I can reply to that? How can I
reply to four or five pointg of order
simultaneously? Therefore, you should
first restore order in the House. You
must kindly cooperate. All of you
please sit down. If you want any
clarification, first please all of you

sit down. What is your point of
order? (Interruptions).

SHRIMATI INDIRA GANDHI:
Under what rule? (Interruptions).

MR. DEPUTY SPEAKER: I make

an appeal to you to please cooperate.
(Interruptions).

SHRI GEORGE FERNANDES: You
allow him to make his point. Don’t be
cowed down by shoutings; don’t go
by personalities. (Interruptions).

MR. DEPUTY SPEAKER: Al of
you please sit down. Please help me
‘to restore order in the House. TheR
only we can calmly discuss the issue.

MARCH 26, 1990,
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(Interruptions). The Prime Ministes
was replying and she was s in,
the middle. Therefore, 1 ask her tp
continue. I am not goin; to allow
anybody. Now, the Prime Minigter
will reply. (Interruptions). After-
wards, I will allow you. (Interrup-
tions). 1 am sorry, if every membher
takeg law into his own hands I can-
not successfully conduct the delibera-
tions of this House. I have already
calledq the Prime Minister, DBecause
she was stopped in the middle, I have
called her to continue. I want that
all of you should cooperate and let
us hear what the Prime Minister has
got to say. I am nof allowing any-
body to get up now. The Prime
Minister will reply now. After that,
I will allow you to raise your peint.

SHRI RAVINDRA VARMA (Bom-
bay North): The member has a right
to raise a point of order at any time...
(Interruptions).

MR. DEPUTY SPEAKER: I will
give you a chance afterwards.

PROF, MADHU DANDAVATE: 1
do not want a chance. I have got a
right to raise the _point of order.
(Interruptions).

MR. DEPUTY SPEAKER: Let the
reply come and then I will allow you.
Afterwards, T will allow you. (Inter-

ruptions). If you do not want to hear
...(Interruptions). Please cooperate.

That iy my appeal to you.

SHRI.RAVINDRA VARMA: It is
not a question of interruption, inter-
rupting the Prime Minister... (Inter-
ruptions).

MR. DEPUTY SPEAKER: Her
speech was stopped in the middle.
Therefore, T have asked the Prime
Minister to continue. Then, you can
raise your point. I am not going to
allow anybody to raise any point now.

SHRI RAVINDRA VARMA; 1t is
not a question of interruption. It is
a serioug matter you taking away the
right of 2 member to raise a point of
order. Any hon. Member has got a
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right to raise a point of order at any
time.. . (Interruptions).

PROF. MADHU DANDAVATE: I
do not want to defy the Chair. Please
allow me to raise a point of order.
(Interruptions).

MR. DEPUTY SPEAKER: I think
this will be my last appeal. I am ask-
ing al] memberg to sit down. I am
requesting the Prime Minister to
speak now. I am not allowing any-
body.

PROF. MADHU
How can you disallow?
tions).

MR. DEPUTY SPEAKER: I am not
allowing anybody now. (Interrup-
tions).

SHRI RAVINDRA VARMA: You
cannot shut out our right to raise a
point of order. Any Member can
raise a peoint of order at any time,
except when the Speaker is on his
legs, whether it is the Prime Minister
or any other hon. Member... (Inter-
ruptions).

SHRI GEORGE FERNANDES: How
can you prevent a point of order
from being raised? (Interruptions).
You cannot shut out a point of order.
You hear Mr. Dandavate., You may
rule out hig point of order, but do
not set the precedent of shutting out
the point of order. We are already
having enough problems. Do not
create new problems. (Interruptions).

MR. DEPUTY SPEAKER: My hum-
ble appeal is this. In gpite of the
tone which I have got as a trade uni-
onist, T am failing here. I had al-
ready called the Prime Minister to
give her reply, and this point of order
was raised after I had called her.
Therefore, I make a fervent appeal
to the Members. .,

AN HON. MEMBER: No.

MR. DEPUTY-SPEAKER: It is not
for you to say ‘No’ addressing the
Chair. You cannot . . .

PROF. MADHU DANDAVATE:
You had allowed me to raise the point
101.S—186,

DANDAVATE:
(Interrup-
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of order, and when some hon. Mem-
bers from that side started shouting,
you said that I could mnot raise the
point of order and that the Prime
Minister would start....(Interrup-
tions). Any Member can raise a point
of order at any time. (Interruptions).

MR. DEPUTY SPEAKER: Mr.
Dandavate, during Question Hour and
Call Attention, no point of order can
be raised . . .

PROF. MADHU DANDAVATE:
When he on this side starteg Lis
speech, you allowed an hon. Mem-
ber there to raige a point of order...

MR. DEPUTY SPEAKER: Now,
you have forgotten the main point.
You are going into some other thing.

PROF. MADHU DANDAVATE: Sir,
in this very House you allowed an
hon. Member from that side to raise
a point of order, and when we raise
it.. . (Interruptions).

MR. DEPUTY SPEAKER: It 1
understand the sense of the House,
the entire House is interested in solv-
ing the problem in Assam, But we
are going into other extraneous thimgs
and are diverting our attention to
some other thing, so much so when a
national issue is discussed, procedural
defects, political discriminations and
other things are coming in this dis-
cussion. I am very sorry. I am very
sorry. 1 would appeal to the Mem-
bers. If they are really interested in
solving the problem in Assam, I
would make a fervent appeal to them
not to go into the political aspects of
the problem and they should discuss
the problem as a national issue...
(Interruptions).

I make a fervent appeal to you—
please co-operate. My interests are
not political. Therefore, I am interest-
ed that a solution is found, There-
fore, 1 make a fervent appeal to you...
Mr. Madhu Dandavate, you. had
been a Minister and you are doing
it. I am very sorry..., Mr. Ravindra
Varma you were also a Minister.
Please sit down. I am very sorry.
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[Mr. Deputy Speaker}

You are not resuming your seats,..
{Interruptions). I would again make
a fervent appea) to you lest the
problem in Assam be lost sight of
because of all these happenings.
Therefore, I am going to ask the
Prime Minister to reply.

SHRIMATI INDIRA GANDHI; rose.
(Interruptions) **

MR. DEPUTY SPEAKER: Please
listen. I will not allow anybody to
speak... (Interruptions), I am the
custodian of the House. I have re-
quested all of you to please resume
your seats. Unless the Prime Minis-
ltlu- replies, nothing wil] be allowed

ere....

(Interruptions) **

MR. DEPUTY SPEAKER: I am not
allowing anybody. Prime Minister
will reply and any person can raise
any issue afterwards.

SHR1 DHANIK LAL MANDAL
r08e,

MR. DEPUTY SPEAKER: 1 am
permitting your point of order.
(Interruptions)

SHRI GEORGE FERNANDES: You
can rule it out. How can you say that
you wil] not permit me?

MR. DEPUTY SPEAKER: Please
co-operate with me. I have asked
the Prime Minister to reply. There-
fore, please co-operate. Any member
who wants to raise any issue can raise
it after the reply...(Interruptions).
¥ am not permitting anybody.

SHRI GEORGE FERNANDES: You
:an rule out the point of order,

MR. DEPUTY SPEAKER: I have
called the Prime Minister. The point
of order wil] come afterwards. Then
you can raise your point of order. I
have called the Prime Minister and
she has got to speak. Then you can
raise your point of order....(Inter-

rupiions),
**Not recorded.
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SHRI GEORGE FERNANDES: Rule
it out.

MR. DEPUTY SPEAKER: No,
please. I am not permitting you to
raise it. Let the Prime Minister
reply angd let her reply be over. Then
you can raise your point of order....
(Interruptions). Please co-operate, I
am making an appea} to you.

SHRIMATI INDIRA GANDHI rose.
(Interruptioms)

PROF. MADHU DANDAVATE:
When a point of order is raised, the
question doeg not arise whether the
Prime Minister is on her legs or some-
body else is on his legs. When a point
of order is raised, the Chair has to
hear him and even the Chair has no
right to shut it out.

MR. DEPUTY SPEAKER: Now, the
Prime Minister will reply. I make
an appeal to you...(Interruptions).
Now the Prime Minister will reply.
(Interruptions).

PROF. MADHU DANDAVATE: Sir,
the hon. Members have the oppor-
tunity to raise the points of orders.
Don’t put it like that.

MR. DEPUTY SPEAKER: You can
raise it after her rgply because she
was stopped in the middle. (Inter-
ruptions). As the custodian of this
House, I have got to give everybody
equal treatment. When the speech
was made or the reply was given by
the Prime Minister, it was intercepted
in the middle. Therefore, I must do
justice to the Prime Minister or any
Member. She has got the right to
speak. Then, you can raise your
points of orders. I am very sorry.
(Interruptions), I have explained my
position as Speaker. Her speech was
intercepted or stopped in the middle.
Therefore, I have asked her to reply.
Then you can raise any point of
order. (Interruptions).

PROF, MADHU DANDAVATE: 1
raised a point of order on what the
Prime Minister said. :



293 Reg. Economic Blockade ~ MARCH 26, 1980

MR. DEPUTY SPEAKER: I say I
cannot run the businegs like this. I
am very sorry. All of you please

| keep quiet. Please sit down. Again I
make a fervent appeal to all hon,
Members of this House, (Interrup-
tions). Sitting here as Speaker, I can-
not do everything. I am only one
among you. Unless you impose some
sort of self-discipline, I cannot run
the House. (Interruptions). Now, Mr.
Dandavate is rising on a point of
order. I will quote only one sentence.
Please listen to me. 1 will quote one
sentence, This is the Ruling of the
Speaker:

“The Speaker’s ruling, ag already
stated, cannot be questioned except
by a substantive motion.”

“A Member who protest against
the ruling of the Speaker commits
contempt of the House”. (Interrup-
tions).

Pleage sit down. Therefore, my deci-
sion is binding on you.

PROF. MADHU DANDAVATE: Sir,
I had raised a point of order. You
have not given any ruling. So, this
ruling does not apply here.

MR. DEPUTY SPEAKER: More
than one hour we have spent. I
would appeal to the good senseg of
the hon. Members of this House whe-
ther we are interested in the prob-
lem that is agitating—the minds of
65 croreg of people in this country or
we want f{o solve the political issue
on the floor of this House.

I am putting one question. Whether
you want to solve the problem that
is agitating the mindg of the 65 crores
of people or we want to solve the
political issue in this august House. I
would appeal to this Houge therefore
that it you want to give importance
to this issue—this national issue—
you forget if anybody has harmed
you. You must forget and forgive.
Please cooperate in the ' proceedings
ot this House, Otherwise I cannot
run the House. (Interruptions).

PROF. MADHU DANDAVATE: 1
agree with you, 8ir, that we are
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interested in seeing that this issue
receives the attention of this House.

(Interruptions)

13.00 hrs.

MR. DEPUTY SPEAKER: 1 have
made an appeal to the hon’ble Mem-
bers. I hope every hon’ble Member
is gatisfled with my appeal and they
are going to cooperate, Now, nobody
should get up and raise any point.

Mr. Dandavate this is not the way.
Supposing you are not gatisfled with
my conducting the House the best
way for you is to walk out. Already
one hour of the House has been
wasted. I am very sorry.

(Interruptions)

AN HON'BLE MEMBER: Kindly
remove him from the House for con-
tempt of the House.

(Interruptions)

MR. DEPUTY SPEAKER: 1 am the
custodian of the House. I would
protect the interests of the Mernbers
on both the sides. The interests of
hon’ble Members on both the sides
are always safe in my hands. There-
fore, I am now calling upon the
Prime Minister to reply.

(Interruptions)
THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Sir, it

wag not at all my intention to bring
politics into the debate but, in your
wisdom, you allowed the hon'ble
Member to make all kinds of accusa-
tions and charges and the whole pur-
port of his speech wag to charge me
with fomenting disintegration of the
country. Now, when I stand up to
reply, the Members opposite do not
want to listen. I can under
stand their frusiration and sym-~
pathise with the hon'ble Mem-
bers opposite. They have lost
touch with what is happening in the
country. They had lost it before and
they have lost it now. (Interruptions).

You were elected by an overwhelm-
ing majority in 1877. (Interruptions)
Please listen to me. What am I saying?
1 am saying you were elected, Please
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listess, "You just.shout and you do not
even listen. 1 said you were elected
and yet you lost touch immediately
with what was happening in the coun-
try, But Jet us not dwell on that—you
live in an imaginary world.

Now o come back to the question
.(Interruptiong) If Mr. Unni-
krishnan had not raised all these
points there would have been no need
for us to go into them, But whep hon’-
ble Members opposite were urging him
to speak, they did not want the Deputy
Speaker even to correct him on that
point although it was against the rules
of the House. You can at least listen
to me in peace.

Sir, I am not going to deal with the
long rigmarcle that he gave because
it is arrant nonsense. (Interruptions)
Please keep quiet because I have some
very important engagements and digni-
taries from different parts of the world
are waiting in my office.

AT AZETAT F L , . o AT T
7EiE | oy el € B 9 wala g
@ F s g

Let us tell the public that they did
not want to have a reply.

THE MINISTER OF COMMUNI-
CATION (SHRI C. M. STEPHEN):
They don’t want a reply.

SHRIMATT INDIRA GANDHI: This
wag a situation ... (Interruptions)

MR. DEPUTY SPEAKER: Everyone
- may please hear. (Interruptions)

sft ArTTaw @Y . gF A w0

(wax 1)

sitert gfeaer aveet < 3T g T AT ?
Have 1 sald anything improper
A I (amaETA)

SHR1 GEORGE FERNANDES: The
Prime Minister must not lose her tem.
per in the House. Let the Prime Minis-
Minister not show her temper in the
House. Let her not display her temper
Pleasq ask the Prime Minister not to
display her temper in the House,
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SHRIMATI INDIRA GANDHI: I
should like to tell the House—is
is unparliamentary to say that some-
thing is not making sense? (Inierrup-
tions) It is not unparliamentary. ..

SHRI GEORGE FERNANDES: You
are losing your temper,

SHRIMAT] INDIRA GANDHI: I am
not losing my lemper at all. When
something does not make sense, I have
to say so. There was no point in
bringing Kasergode and all kindg of
other matters, which have no connec-
tion, which have no relevance to the
question which we are discussing. I
made a statement to thi; House and
I stand by it. At that time. .. (In-
terruptions)

MR. DEPUTY SPEAKER: Please
listen. Don’t interrupt.

SHRIMATI INDIRA GANDHI: At
that time I did not know of this plan.
Even when the statement was made
that they were going to have—I don’t
remember the exact word, whether it
was bandh or blockade—blockade, a3
I said the Chief Minister of Bengal
himself had said, that “it is for a just
cause.” These are his words in quote.
(Interruptions) Please keep quite. No,
situation arises out of the air. A situa-
tion ig exisling in Assam. What is the
use of pretending now as if suddenly
a Bengal blockade hag arisen out of
nowhere? The situation in Assam has
created a blockade for the rest of the
country where . (Interruptions)

MR. DEPUTY-SPEAKER: Don't in-
terrupt. Why are you interrupting?

SHRIMATI INDIRA GANDHI:
Many accusations have been made.
No Congress person has been blamed
for the agitation in Assam. But we
know that the RSS has quite openly
supported the agitation and is openly
giving it full encouragement, What is
the result of that agitation? It means
that thousands of people . . . (In-
terruptions) If you don’t want to have
a reply, Mr. Unnikrishnan, it is not
my fault. Then, I will just sit down.
(Interruptions). The statements of the
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R.S.S. are in the Press and in their
meetingg Jots of people have heard
them _ It is not guess work, It is there
in their paper. They are encouraging
the agitation. What is the result of the
agitation? Js it or is it not true that
the rest of India has been deprived of
diese] and kerosene and oi] which they
sorely need? Is is not true our farmers
have and are suffering if this iz not
blockade, what js g blockade? Now, at
the same time . . (Interruptions).
I am not concerned with what the
newspapers say. The newspapers in
Assam are inflaming communal pas-
sions for al] their worth, as they have
done earlier at the time of the langu-
age riots, Not a day passes when I do
not have people who have come from
Assam, belonging to the minorities,
either religiou; minorities, linguistic
minorities, or some other minorities,
who are in fear of their lives and
worldly goods. Just to day I had some
thousands of people, not even hund-
reds  This has created an atmosphere
in Bengal. T don’t care whether some
people were agitated in Siliguri or
not. But all over Bengal, there is an
apprehension. The Chief Minister has
himself mentioned it and drawn our
attention, So, it is to that strong feel-
ing of the Bengali people that our
young people wanted to draw atten-
tion. Az soon as we heard of it, I sent
them a message that we did not ap-
prove of it. They also said, we don’t
want to increase tension. This is what
I quoted here. Now, yesterday again,
after I heard of the blockade, I gent
for the PCC Presideny and Subrato
Mukherjee. But you all know that it
is not easy to contro] young people.

It is not a question .. . (Inter-
ruptions).
And they assued me .. . (Inter-

ruptions). The feelings that they are
representing now are the feeling; of
the vast majority of the people of
Bengal. Now, while explaining to
them . . .

AN HON’'BLEg MEMBER: A number
of our people have been murdered.

SHRIMAT] INDIRA GANDHI: But
thousands . . . (Interruptions). It is
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better that the CPI(M) keep quiet. A
number of our people have been mur-
dered. Do you want to have the names
of those people here? (Interryptions).
Now, gir, there are some Membeps on
the other side who do not listen to
what is said. They have a kind of re-
cord or something, That is why they
repeat the same thing. This is our ex-
perience not today but through every
Calling Attention, through al] business.
They just get up and shout. They do
not know what they are shouting
about. I do not know, whether they
know, put at Jeast it does not seem to
us to make any sense. (Interruptions).
Now, the question is that while ori-
gnally the Chhatra Parishad had
planned to have a blockade, it is now
a temporary act. They did it for a few
hours, it is not good thing. Neverthe-
less it has not caused any sort of last-
ing harm. We have to see while jt has
caused no harm, not lasting harm. . .
but no harm at all . | .

SHR] JYOTIRMOY BOSU: You
have just now said ‘lasting hearm’.

SHRIMATI INDIRA GANDHI: I
might have said it but somtimes
there 1s a slip of the tongue. But what
ha; caused lasting harm and has hit
at the very fabric of Indian unity is
what is happening in Assam. What is
happening in West Bengal is a reac-
tion. It may not be a good reaction,
buy it is a reaction. The basic problem
ig 5till in Assam and until we can solve
that—we shall try to stop the Bengal
affairs and we will succeed in stopping
it .. . (Interruptions) But if you are
really. concerned with the unity of the
country, then the question has to be
tackled at the root which ig in Assam
where stil] the Government is not
functioning, where still the minorities
and others are being threatened, peo-
ple from other Stateg are being threat-
ened in the name of foreigners. We
have agreed, the Home Minister has
agreed, to many of the points which
the Assurance raised. The hon. Mem-
bers opposite were present with me
when I met the leaders of Opposition
parties in Assam and they saw how
deeply concerned most of the parties



299 Reg. Economic Blockade

[Shrimati Indira Gandhi]

were and they all wanted something
to be done. Nevertheless because we
did not want to take any harsh steps,
this agitation has been continuing. It
is my belief that those students who
came to us, the majority of them do
not want to settle the issue. But there
is some force which advises them to
the contrary. Sometimes they agree to
something, they go back, then they
say “No, we cannot agree”. This is a
very serious question. You can try to
make political capita] out of it. It will
only harm the country. It is not going
to be anything to us or to you. But it
will harm the country. But how to
deal with problem in Assam is the
major thing.

SHRI JYOTIRMOY BOSU: 1i is
your party which is doing it.

SHRIMAT] INDIRA GANDHI: Our
party is doing nothing at al] in Assam.
In fact they are the victicms (Interrup-
tions). Our people who have got elec-
ted or who were going to be elected
their lives are peing threatend, they
are getting threatening letters. .
(Interruptions) nothing should be done
to aggravate the situation. But at the
same time if the Assam situation con-
tinues, it is not contributing in any
way at all to national unity or to

- creating a sense of safety or security in
the mindg of the neighbouring areas
either.

At AR WAV (Z1977) IuTETA
wEEA, AT ZAL IA FT qF WA
g, g A #1qF wiwer 5w
g | agi 9% At feaf v Fv dar
AT WE | wigw

PROF. MADHU DANDAATE: Mr.

. Deputy-Speaker, Sir, after she has
finished her speech, you said that you
would allow me . . . (Interruptions)
My point of order is that according to
the procedure if a Member callg the
attention of the concerned. Minister
through a Calling Attention notice, the
Minister concerned makes a statement.
But in any part of the proceedings, in
the debate or even in the course of the
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statement, no aspertions can be cast
on any Member. She began her speech
by casting aspertions on Shri Unii-
krishnan .

MR. DEPUTY-SPEAKER: Under
what rule are you raising this?

PROF. MADHU DANDAATE: Under
rule 19 .. . (Interruptions)

MR, DEPUTY-SPEAKER: Please
quote either the relevant rule or the
ruling.

SHRI C. M. STEPHEN: According
to the rules, members who fail to quote
the relevant rule are not allowed to
raise a point of order.

MR. DEPUTY-SPEAKER: 1 have
followed what you have said. I will go
through the proceedings. As you have
said, if there is something which is
unparliamentary, 1 will definitely take
the required action.

PROF MADHU DANDAVATE: If
you come to the conclusion that the
Prime Minister hag cast aspersions on
Shri Unnikrishnan; that part has to
be removed.

MR. DEPUTY-SPEAKER:
all right, Mr. Shailani.

That is

S TEUE AAR : SUTEAET WIS,
TTTH AEIAT & Tq7d § 7% 3 qel-
®g qrdf & afess Jaert F gaR a¥
T9 Fa (wE), Fww (7€) WY
B q9fwg (A1E) & @adasm 3
Fase feafygar wrg.. ¢ '

MR DEPUTY-SPEAKER: You are
making a speech . and not gsking a
question. Please put your  specific
question.

ST CLICE S L
fear g, smo AT qrw N ST FIT
a7 gy 7 ’ o

- & a2 farmr wst oo ¥ fagsT
FT wRA 5 ogw ww (W)
AR o aforg () F eEEw
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T OTEl ¥ AT FT OATIAF ATHAET
FI & foy s HiAAT BT & T8 WA
T H TF ST T I g FITIH I
FEE G FT AEAET § =
FeaT Tifew | feafr ag g E & fb At
TR TIH § AT T qGEF H @I
g1TF & W TE fRAaT ST WY,
Jwmfeat & Sy Agl faan ST ow@n
g fomma #1eor agt 9% SH-sitaT Iwa-
T gI WI & | HIIEE AN &

MR. DEPUTY-SPEAKER: You are
still making your speech. I wil] have
to call the next speaker, if you do not
ask your question.

Y =R AT ¢ qHY OF fge
qATRIZ

TFYAT GIATT ST THT T IT ATA-
mfeat ¥ ST @78 9g IOy garfaq
gATR | &I AT w@a v feafq
ﬁmn‘%él IS 3T HATAT HTTH
SaET N o SR A & faee i
Ty Xamiedt W weEmReE &
CHTENTE 9T HEL AS1R | g wteAt
et TE 2, BIET TET AT qF wfsat
#faw w380 T § 1 W T TIETEr
(‘msr@r FAE A qw e e %, i

N g v g fE
r%‘frammﬁﬁmmﬁw-
H g w%mmga"rél%-ﬂzr
Qﬂmxfra“rfa 722 fF A wE

IEVE T I W I IR Y

@ e ST S | 39 g T A
et feq 78 37 aFdT | 4 gII "
o § £ agh 9T g & qw
HEATFT BT AT FATE ST RGNE ML
g W faeelt T o3 F A S REr
& | T § 9 giated & HIOT MR-
7g 1 feafaq dar gl A g | W AT

QW FITZA § FAAN FTRI &, TH AT
& TAAT I & a1 AT T IHTH Fg
% 39 graer § Sfoal § QAT o AT
T AIRIAT HT AT FAC | FT gqT-
®G 98 & 3o faai 7 Fgr A7 FF av
ST FT gIFAAT] &SV AT AT
T ag 3afa faar var w5 ggi ax
qrET TF TEI FT QAT | 3g ° {599
qEl T ATHA § IHT FT ATHT 98 T
S ATEA & | IHIfIT qgi 9T AEraT
¥ feafq &) famrst ST <@ & arfs
agi "I 9T O A1 qIHIT KT @ fwar
ST & | AT ZTAHT HAT IR 37 H TFod
TATEA FIA F1g | K AT HAT AQIET
§ AT ATEAT § 6 39 avg & midew
F AT & & [0 FTHTC 4T
JHTE FIA  TCHIA_SSM. ST &IL.E 7
YT T F4TE HAT ST T, Pk 3w
UT THTH FEATEAT T TS, FO9 AT
A1 AT A LATH - FLHTE AT a'Fer“
SHETRCEE g g@%ﬂtzs_rfazg%
AIEIAT FT TAI - a1 S0 . ?_ i

SHRI YOGENDRA MAKWANA In
spite ‘of reépeated asstrances from the
hen.Prime Minister thatiwetare mot
doing anything which can. aggravate
the situation, I do not know why the
hon;] Member s “making! anega“twﬁs
against- the- -Government. We- - have
taken steps to solve the problem and
hé has said, it is ‘not 4 “correct thing
that the roadswas blocked dnd nothifg
is. going. The: road-was blocked fem-
porarily; and’ the blockade wag then
reémoved, ‘and normal trafﬁc is” now
there. ) 53 5 PR

=Y T faam qraam (aﬁﬁg-«:)
ST WErEd, W AT A Gr“rf
q3T | gl fF agf 9T S ATFAS wy
TE ot IHHT TEHTY AT TEY T |
TR T Ay R Ene g wwa
§ ferar 2 95,18 enﬁa mzfm,f
Tse . faangan § 99qz 5 97

tesup
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“Myr, Stubrata Mukherjee said the
programme was being launched, be-
cause nationa] integration was at
stake. The Congress (I)’s central
leadership has been informed of the
programme.”

'MR. DEPUTY-SPEAKER: What is
your gpecific question? We have get
other business also in the House.

oft ooy farerrer e - TEE S
wyrd Tir agt & sfrerd 7 woee e
g (sowam) | ¥ ag wgAT AR
¥ fe twog W ae W & sfew
Yoyt zwTgEd oufr OF aTE wER
wow 8 qEEAr HT AR § WAHA
ot § K g0 avE oF T s
e #fpge @) 17 adw
wrgwet qeelt & ardaedt #Y a
s A N ¥ Fgi X FET PrgwTan
frdy % & <fiee 3a% T 24 a0
N aggw § WOF FTT OF A
wge g g fin feesft & oY ovedf @
¥ § e waTT Het ot E 9wt &
frgm e fadw & e 1 aref
¥ & ot T ¥ § § wew ¥ g
W WY FTWE W F F AT
e § fr g wowr fadw w@E
Fw e N v L X F TR
Wt gedr @3z ¥ g0 FRET 5 @
1 & agwg SR g Frwew ¥ wfa
VT T FT AT 989 & @R
Ve g ydwmadafs
syferar § i Sa% sfa wow @@
ufemc st @ &1 1962 F ), gw
WFITR 31T &, Go  SEATEY 91 AgE
A YEH FT TEESHTE FE AT A
qr |

\

MR. DEPUTY.SPEAKER: Put a
specific question. You are making a
speech. Under the rules, you cannot
make a speech . ., . What is }he
question?

oft et farerver qeeweer : A e
fo afraw g § &Y wrrarea Y fafa
Far 81 91 W g, fes FRIF PR
N o7 @Y, 7T g Ag1 O fafaw
A FAAT TEATE 7 WITHT FHIC
Tl 9 3 §ag ¥ qrEqed ST
wapr ?

SHR] YOGENRA MAKWANA: So
far as the first part of his apeech is
concerned—it was not a question; it
was a brief speech—] would like to
point out to the hon. Member that the
Prime Minister has appealed tp people
not to go in for the agitation. It was
done on the 19th, and it was done on
the 21st also. And in response to that
the President of the West Bengal
Congress(l) announced the withdrawal
of the agitation. I would draw the
attention of this august House to the
statement, which appeared in the
“Times of India’” dated the 22nd, of the
president of the Pradesh Congress
Committee of West Bengal. I quote:

“The West Bengal Congress(I)
President, Mr. Ajit Panja said here
tonight that the Assam blockade
move by the student wing of his
party had been dropped.”

This statement he made, the Presi-
dent of the Pradesh Congress Party.
This 15 in response to an appeal made
by the hon. Prime Minister here in
thi; House. Now even after that, be-
cause the feeiings are running high in
West Bengal, the students also started
it because the people of Benga)l are
sympathising with these students.
Their emontion is roused and they
have started the blockade. Government
ig taking all necessary measures to
prevent that.

SHRI RAM VILAS PASWAN: (In-
terruptions.**

MR. DEPUTY-SPEAKER: Whatever
Mr. Paswan speaks will not go on re-
cord.

(Interruptions) **

**Not recorded.
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oft v fisom qeww . STSEN
wgrey, weft WEET ¥ AN FT AT
gt fear

SHRI YOGENDRA MAKWANA: It
needs not required to pe said.

(Interruptions)

MR. DEPUTY-SPEAKER: He need
not reply to every point. I know the
rules.

SHR] INDRAJIT GUPTA (Basir-
hat): Sir, you will bear with me be-
cause without casting any reflection on
any other hon. member—the luck of
the ballct 15 such that I am only Ben-
gali Member here from Bengal. .
(Interruptions). Much has been said
about emotions in Bengal and senti-
mentg of the Bengali people. As though
the whole monopoly cf voicing the
emotions and asperations of the Ben-
gali people belongs only to Mr. Sub-
rata Mukherjee and his friends! Who
gave them that right? Much of the
ground has been covered. I do not
want to repeat all that. It 1s quite clear
from what the hon. Prime Minister
has said in reply to Mr. Unnikrishnan
that she does not disapprove, specifi-
cally disapprove of this movement
which has been launched. She tried
to give an alibe for 1t. I would like
to know whether it is not a fact that
while on the one hand these public
statements are being made on the
floor of the House suggesting at least
that this movement 1s not going on
with the approval or the connivance
of the Central Government, whether
it is not a fact that at the same time
paralle] jnstructions have been sent to
West Bengal asking these boys to
carry on the movement. I am speaking
from what evidence | have at my com-
mand, because it is impossible to be-
lieve that in our country, if Prime
Minister Indira Gandhi really wants
to put her foot down and say, “No
you are not to continue this
type of movement,” — nobody is
objecting to anybody voicing that
aggrieved feelings of the people in
this country—What is wrong with
that?—The point is the method which
has been adopted this method of eco-

nomic blockade if she puts her foot
down, it is impossible, incredible for
anybody to think that pleople like Shri
Subrata Mukherjee would not fall in
line. Therefore, it is obvious from what
they have said that they have got the
blessings of the Centre. I will just re-
mind Mr. Makwana of the rsolution,
unanimoug resolution which al] of us
paased together sitting in that confe-
rence which the Prime Minister called
on the Fipst of this month where all
the politica] parties who are in this
House as wel] as those who are repre-
sented in the Assam Assembly were
called. One sentence in that resolution
says, “No constructive step can how-
ever be taken as long as an atmos-
phere of agitation continues to pre-
vail.” This was the resolution which
was unanimous]y passed—no construc-
i1ve steps can be taken so long as an
atmosphere of agitation prevails. Now
within a few weeks, they want to
create an atmosphere of counter-agi-
tation. How will the constructive step
be taken if counter-agitation is added
to agitation? Either this whole resolu-
tion is g face saving device or they are
not scrious about it. He should tel]l us
how he means to implement this re-
solution which was passed with the
cooperation of al] the parties present.
It is not a smal} matter. It js at least
an al] parties affairs. What you are
now doing is only your party affair?
This was an all parties affair. It
should have been given some respect.
Secondly, this blockade from the north
Bengal garea, economic blockade,
blockade of a traffic wil] affect the
whole of the north-east region. The
region is already disaffected; it is g
region in which many unpleasant thing
are happening, a region about which
the Home Minister has gone on record
saying that sececcionist moves are go-
ing on, foreign agencies are playing
an active part and he has made a long
statement in the other House the
other day. Such a region is there.
There this gambling, playing with fire
is being allowed to go on from here?
My second question is this; I want to
know whether it is a fact or not, by
not disapproving specifically of this
agitation and not calling on their own
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people to desist from jt the government
and the leadership of the ruling party
is trying to kil] two birds with one
stone? One bird they want to kill is
the left front government in West Ben-
gal, I think at least one word of praise
should have been said by somebody
in this House to commend the great
restrainst which the left front gov-
ernment hag shown in the last three
days. They were being provoked:
come on, order lahi charge, order
firing, seng your gondas to beat us
and so on. Then a howling would
have started here: law ang order hes
broken down, I think the government
of Jyoti Bosu has shown great res-
trainst, the way in which they are
handling this thing peacefully, Trucks
are being stopped; thrucks are allow-
ed to move after removing satyagra-
his . .. (Interruptions) This part
of the plan will misfire because I am
quite confidént that the West Bengal
government ig capable of maintaining
law and order.

My, last point is: what is the other
game behing this? T want to have a
ig, reply. Are they calculating?
pther object behind this seeming
madness—there is method in this
rx}pdness and I have got evidence, 1
do not want to quote names, those
persqns are npt present in the House—
therg is a move going on behind the
§pene§ that if hy this agjtation and
cou. ter agltatlon a situation can be
q;eated whereby ' the agitators in
-—-they ope—can be pensuaded
a§ least to al 1qw resumption of the
quvemeqt of 'oil from Assam,, then,
turn,,as S3,‘,qv.{1;d o quo, the Centde
woyld, pq grepar to go back op the
j,q ple gq that hey havq given
10 tl;g Oun}xy that 1971, and no, other
dafe prlo; 1o, that, would be take,n as
a cq(- ate” fq,r determining the
ﬁ o forelgpéps, Already, there
ﬁy ,ta k—r 3, want 1951, these P%Ofﬂe
av a or, 1971, yyb‘y not, ave, a
Omlse {19617, T am
j,pi "H ‘&e wi oTe oi;u,qpi lgmq this
nqvement, gn one , of, the "o
ay, fromy , discrediting, #le es
AgaL goyeriment, js 19, bFIRE, ahout
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a situation where, if they are prepar-
ed to withdraw the picketing of the
oil installationg and oil iz permitted
to flow, the government, as a gesture
to them wil] say: al] right, we do not
inistst on 1971, let us go to an earlier
date, 1 want to know whether it is
a fact or not, whether the government
is firm on the year 1971 or whether
they are trying to do something
behind the scenes, without telling the
political parties, without telling ihe
House? They must reply to it, because
there is no other explanation for this
peculiar situation which they have
allowed to develop, where for the
first time in the history of this coun-
try, two states of the Indian Union
have been brought inlo direct confron-
tation with each other, blockade and
counter blockade? Do we support
what ig going on in Assam? Can we
support it? But js this the way to
handJe it by launching counter block-
ade against it? If two states can be
at civil war with each other, what
wil] be left of this government, of
thig country, of the unity of this
country? They did not disapprove of
it. She said everything except dis-
approval, She said: we cannot ¢ontrol
young people. That T can see in this
House also. Young people cannot be
controlléd. It does not matter, we can
be indulgent towards young people.
(Imterruptions). Not you I ‘mean
young peOple.

MR. DEPUTY SPEAKER: M.
Indrajit Gupta, we have not been aple
to coptrol even the elders. (Interrup-
tions). Here we have not been able
to pontr(q the elders. : )

SHRI INDRAJIT GUPTA: Ydu
¢ldimn to be a youth. I am referring
to- germiné youth -(mr;emzmamr o

sl IR 3]
w Fhis ,whole sxtuatmn ;g leading to-
wards am escalation which, will | have
dire consequences for the, whple, goup-
try ang if:the Assam.oil has bsgn
stopped, from coming,.why. should jt
berraceprding to her it js oply ,the
headache of Bengal?, '1s Bargimi, situ-
ated i, Bengal to, ‘where oil, supplige
Rave, stopRed, coming? | If, you. sad, 80,
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this kind of agitation can be started
in magy other States also. Would
you like us to do that? It is wvery
easy to arouse the emotions, Mr.
Makwana. Then you should say that
let people of other States also join.

1 want gpecific replies to these
questions:

1. Why are they not taking a
forthright stand of specifically disap-
proving of this movement ana telling
them (interruptions).

MR. DEPUTY SPEAKER: You are
repeating. He hag noted down your
questions.

SHRI INDRAJIT GUPTA: 2 Is there
any move afoot under cover of this
movement to strike a deal with these
agitators in Assam viz, that if they
give up their picketing oil installa-
tions, then the Government will not
insist on 1971 a3 the cut off year and

3, Do they consider that this form of
ag:tahon wil] affect the entire North
FEast region? Whether he and his
friends, have told the Rajya Sabha
that very dangerous things are hap-
pening mcludmg foreign agencies
operating there? Is this the best'way
of tackling thig problem and wil] they
take all the congequenceg of it?

SHRI YOGENDRA ' 'MAKWANA:
The hoh. MembBer is entirely on’wrong
premises, Al]l the questiong which be
ha uf are sed 1 pPresumptions
}{ﬁt ;;h}q dov:x?);en%q suppgitmg
these ag;taib&s in Bengal It is  not
like that. The Government has al-

Feady expregsed the [dgelings that, his

will not pay either, So“them «or to the
nation. al has already been made
CJBAL o sV AV AL A e
! AL { 5t
.S?. il}qi e i ﬁsﬁ% wmsb
e b9 b \ 9))

q“esnh ;f e "ga § o ;fé;sy?ﬁwr}s
ke ' 9 ma'l\ e 'f'“ éc iﬁrﬁ-&é}

cfear ""far &' tho "in

l' 9)1)(

we disapprove of it ig concerned, the
Prime Minister has already said on
19th and 21st in this very House that
she has not app:oved of the action.
But what can wg do from here? You
rightly pointed out that tae youthg
sometimes are mot controlled.
(Interruptions)

SHRI YOGENDRA MAKWANA: In
the second question he menticned
about the cut off year. When the
Resolution was passed, the hon. Mem-
ber was present in that meeting and
he knows that it wag a consensus ¢f
all the parties wherein our party is
a;so0 included. Our stand is very
clear. What more iz required to be
known in this respect, I do not under-
stand.

SHRI INDRAJIT GUPTA; . My
questlon was, was there any Tre- tiunk-
ing' that 4n' exchange 'of stoppagd of
plcketmg on oi] installations youv!wﬂ]
give up this? Please 38y, it gat
cally. 'Db not play with the hves of
the imijlions' of people therd: *i" *-

t R [ v v, e

SHRI YQGENDRA MAKWANA
There is no rethinkipg of it J made it
Very clear.

[ T ELPO oo

‘The {hind, question. which) be : . put
Wag, about the form of sthe mgitation.
The form of the, agitetion, df (kpoint
out to, the, hog. Mepabys in pethipgat
the reflectjon of the, agi-ation which s
soing on n Assa.., They Jgve, imps-

a blce e on Cachar wh?ch 1?‘

T

patt of the State o} Kisam.” 0_you
kflow ‘tRat nolyhmg is gou‘fgx?o Eachar
and ‘thd Priées havh' silot up" F ;0‘ ::lt
is not we who have done it, but it is

the feeling of the stgc!enP be& in
et e o i o, Ao
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